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( By Advocate Shri f1. L. Qhri )

Verauy

Union of India through the
Secretary, Ministry of
Finance, Shri Montek Sinqh.
North Block, Neu Delhi.

2. Dr. N. R. Sivaswamy,
Chairman, Central Board of
2 Block,New Delhi.

3. Shri Ravi Kant,

I-.R. Building, Neu Delhi,

4. Shri T. N. Chopra,
Commissioner of Income Tax,
Neu Delhi.' Revenue Bldg.,

5. Shri Ashok Kakkar,
Income T.x,H.ngs 14, C.ntral Ravsnue

Bldg., Neu Delhi. «
••• Respondents

( By Advoo.t. Shri R. s, Aggarual )

^ P Q c R (ORAL)

Shri Justice S. c. Bathur -

•-.arnad ocuna.i t^a rsapondant, has at.tad
that the ludg.ant oP the Tribunal has baan co.pliad
"ith. Thl. puaUion la not dlaputad by the laarnad

naal for the applicant uho doaa not preaa the
application nou. The application ia accordingly
aajactod. Rotica i.,uad ia diachargad.

Applicant

( <>' T. Thiruuangada. ) f s r . ^
Member (A) V s. Ca Mathur )

/--/ Chairman/ es/


